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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(THROUGH VIDEO CONFERENCING)

ORIGINAL APPLICATON NO. 40 OF 2019

Rajkumar Kukreja & Anr ....Applicant
Versus
The Ulhasnagar Municipal
Corporation & Ors,
....Respondents
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T-14/SR-11/2020,
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21.09.2020 passed by Deputy 199-202
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22.09.2020
7. R-21 A copy of possession receipt dated
(o]
22.09.2020. 26122
8. R-22 A copy of Panchnama carried out on
213-21¢
22.09.2020
9 R-23 A copy of the said Agreement dated
21%-223
24.09.2020.
10 R-24 A copy of the said letter dated
224229

24.09.2020, office of Tahsildar,
Executive Magistrate Ambernath,
wrote to District Collector, Thane

(Revenue Department).
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(THROUGH VIDEO CONFERENCING)
ORIGINAL APPLICATON NO. 40 OF 2019

Rajkumar Kukreja & Anr ....Applicant
Versus

The Ulhasnagar Municipal
Corporation & Ors. ....Respondents

SHORT AFFIDAVIT ON BEHALF OF RESPONDENT NO.1 IN
PURSUANCE OF ORDER DATED 17.06.2020

I, Madan Giu Sonde, aged- adult, working as Deputy
Commissioner of Ulhasnagar Municipal Corporation, duly authorised by
Respondent no.1, having my office at Ulhasnagar-421003, state on

solemn affirmation as follows:

1. I state that Ulhasnagar Municipal Corporation covers an area
around 13 Sq. Kilometer and the city produces solid waste of almost 360
Metric Tons daily. And since in Ulhasnagar city there is no continuous
vacant plot of 5 acres available, till date no Solid Waste Management
project could be constructed/ established. The Corporation has made
several requests and applications to the State Government for allotment
of the land for Solid Waste Management, but the Government had not

proceeded. However, the State Government has recently allotted a plot of

land and has handed over possession.,

2. I state that this Honble Tribunal by its Order dated 24.09.2019
passed in Original Application No. 40/2019 directed Collector Thane to
allot a necessary and convenient place to the Ulhasnagar Municipal
Corporation for its solid Waste Management project within 2 month
Copy of the said Order dated Order dated 24.09.2019 passe
Application No. 40/2019 is part of the records and p
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o anagement project situated at post Usatane, Am bernath Thane bearing

Land Survey No. 50/1 and area admeasuring 11.5 Hectors out of Survey

No. 62 which will be allocated free of encumbrances,

4, I state that as per Government Resolution dated 18.09.2020
» bearing no Land-2718/960/p.k.158/J-4 Government has allotted a land
situated at post Usatane, Ambernath Thane, admeasuring 8-28-56

Hectors out of Survey No.62, arca admeasuring 2-24.85 HR of Survey

No.50/1, and area admeasuring 0-97.57 HR below road line thus total
admeasuring 11-50.98 HR which is required for Solid Waste
Management Project, Ulhasnagar Municipal Corporation. The said land
was taken from MMRDA and given to Ulhasnagar Municipal Corporation
for its Solid Waste Management Project for public purpose and the same
was allotted as per the section 22A and Sec.40 of the Maharashtra Land
Revenue Code, 1966 as well as, as per the Rule no.5 of Maharashtra
Land Revenue (distribution of Government Land) Rules 1971 and based
on the terms and conditions mentioned therein. A copy of the said
Resolution dated 18.09.2020 bearing no Land-

Government

2718/960/p.k.158/J-4 is annexed hereto and marked as Exhibit “R-
17”7,

S. I state that accordingly the Order dated 21.09.2020 bearing no
Revenue/K-1/ T-14/SR-11/2020 was issued to the concentred collector
District collector and District Magistrate, Thane for removal of
encroachment if any on the land situated at post Usatane, Ambernath
Thane, arca admeasuring 8-28-56 Hectors out of Survey No.62, area
admeasuring 2-24.85 HR of Survey No.50/1, and area admeasuring 0-

97.57 HR below road line thus total admeasuring 11-50.98HR and the

Ulhasnagar Municipal Corporation for Solid Waste Manag

public purpose and accordingly same should be transferrd

d'in tt?en‘ (L2 \;"
o8 érm a:}%.*.' ?
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d by District Collector bearing no Revenue/K-1/ T-14/SR-1 1/2020

exed hereto and marked as Exhibit “R-18".

I state that by office order dated 21.09.2020 Deputy
Commissioner Ulhasnagar Municipal Council to Estate Administrator,
Estate Department and another, the said Deputy Commissioner informed
about the said order dated 21.09.2020 passed by the District Collector
and further directed the concerned officers to remove any encroachment
on the land situated at post Usatane, Ambernath Thane, area
admeasuring 8-28-56 Hectors out of Survey No.62, area admeasuring 2-
24.85 HR of Survey No.50/1, and area admeasuring 0-97.57 HR below
road line thus total admeasuring 11-50.98 HR and to hand over the
possession of the said land on ownership basis to Ulhasnagar Municipal
Corporation for Solid Waste Management project, public purpose and to
give the report in writing. A copy of the said order dated 21.09.2020

passed by Deputy Commissioner Ulhasnagar Municipal Council to Estate

i

Administrator, Estate Department and another is annexed hereto and

marked as Exhibit “R-19”.

e B A - M -

7. 1 state that by letter dated 22.09.2020 office of Tahsildar,

Lo

Executive Magistrate Ambernath, wrote to Resident Nayab Tahsildar,
Ambernath that he has been assigned as authorised person to give the
possession of the said land situated at post Usatane, Ambernath Thane,

area admeasuring 8-28-56 Hectors out of Survey No. 62, area

O A R s g G V.

admeasuring 2-24.85 HR of Survey No. 50/1, and area admeasuring 0-

97.57 HR below road line thus total admeasuring 11-50.98HR and to

-

hand over the possession of the said land on ownership basis to
Ulhasnagar Municipal Corporation for Solid Waste Management project,
public purpose. A copy of the said letter dated 22.09.2020 is annexed

hereto and marked as Exhibit “R-20".
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admeasuring 11-50.98HR was given by resident Nayab Tahsildar,
bernath to the Jr. Executive and others, A copy of possession receipt

ated 22.09.2020 is annexed hereto and marked as Exhibit “R-21” and

Copy of Panchnama carried out on 22.09.2020 is annexed hereto and

marked as Exhibit “R-22",

9. I state that accordingly, as per the aforesaid order, by Agreement

dated 24,09.2020, possession of land is given or handed over to the
Ulhasnagar Municipal Corporation for Solid Waste Management project,
public purpose. Copy of the said Agreement dated 24.09.2020 is annexed

hereto and marked as Exhibit “R-23".

10. I state that by letter dated 24.09.2020, office of Tahsildar,
[ Executive Magistrate Ambernath, wrote to District Collector, Thane
(Revenue Department) and informed that possession of land along with

survey map with boundaries, free of any encumbrances, encroachment,

=i

possession receipt, Panchanama, Photographs alongwith affidavit of the

PR

concerned officers and proof of mutation entry is submitted. A copy of
the said letter dated 24.09.2020, office of Tahsildar, Executive Magistrate
Ambernath, wrote to District Collector, Thane (Revenue Department) is

annexed as Exhibit “R-24".

11. I state that by its letter dated 25.09.2020, Health Department

e e - L L DN AT R

Ulhasnagar Municipal Corporation informed Chief Sanatory Inspector,

that as per directions given by Deputy Commissioner Ulhasnagar

o T Sl

Municipal Council, the concerned officers visited Mauje Usatane on 21st
and 220d September, 2020 for taking possession of the said land for Solid
Waste Management project, public purpose and accordingly the
possession was given to the Jr. Executive officer and others on

24.09.2020 along with the necessary correspondence and agreement.

R IR MRV A . e e

12, I state that [ am filing this short affidavit on record to bring th

-

subsequent facts on record.

i
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13. 1 state that having received the possession of the land

VTN e I SRy WIS S i Nl L Vi

s

3 S8 s}
equkred to* @t
N
't

i
e M4

N

183




PR

P

et L

ek

e L

Hence this Affidavit is solemnly affirmed at Mumbai on this 12%

day of October 2020.

S
/L Deponent
Madasg Girju Sonde
Dy. Municipal Commissioner

Respondint No.1 )
Fa-srgue (FEera
FograEAR GRS

Before me,

Before me

IR
\A& D \\6\'1/61/0
V. P. SlNGH

ADVOCATE & NO"I"ARY
GOVT. OF INDIA
Reg. No. 10697

Flat No. 5 & 6, B-Wing,

Hetal Co-op. Hsg. Society,

Shahad (W)-421 103.

Place: Ulhasnagar

Date: 12.10.2020

Notary Reg. No. ‘Iig-{j
Dato......l..l/l..l... 2N
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Item No. 07

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Original Application No. 40/2019 (WZ)

Rajkumar Kukreja & Anr. Applicant(s)
Versus

Ulhasnagar Municipal Corporation & Ors. Respondent(s)

Date of hearing: 24.09.2019
é &.\,9 pLT: )

CORAM : # HON'BLE MR. JUSTICE S. P. WANGDI, JUDXCiA[: MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

P

AV ; HON’BLE DR. NAGIN NANDA, EXPERT MEMBER" |
: oo '
" For Applicant(s): Mr. Asim Sarode, Advocate ..
M, ' : -’ ‘i‘it
Is gi For Respondent (s): Ms. Manasi Joshi, Advoc;te Shri N.S.
f‘f-\? ' Loharkar, R.O., MPCB,:Amravati.and Shri
., 3> /N.P, Patil, R.O., "MPCB, Akola for
et / Respondent No. 2 R & o+
Q::la, §§ K ‘.‘:‘-7 i :
i g, 0;;‘;:}3?{ L -A‘; L
@ Y -;\‘, ™ b i ‘
‘..,,;." Mo é v:‘ \5- # .-'* - V\
v M £ .‘P

1. This apphcatxon ra.t;es questkgn of alleged 1llega1 ,dumping of
"}: Mumcxpal S’ohdu\)!;tste (hflSqu ?E ‘old Kh:;;xd‘x Machme, Mahatama
PhulegNagay Gaikwad I;;d‘a,JKhadx Machine, Ulh*;snagar 421005.
It 1sN ;lI;g-:a ‘u:,'xt -no authonzatxgn h:; t;ten obtained for such
disposal from the Maharashtra Pollutlon Control Board (MPCB) and
other competent authorities. Because of the dumping of MSW,

environment of the area has been damaged and the people made to

suffer from severe health hazards, It is further stated that, apart

from it being illegal, the disposal is also done unscientifically.

185
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Instances of fire having taken place at the dumping site have also

been alleged.

By order dated 06.08.2019 the Respondent No. 1, Ulhasnagar
Municipal Corporation and the MPCB were directed to jointly

inspect the area in question, verify on the factual aspects contained

in the complaint and submit a report. The consequential report

filed by the MPCB placed before us today clearly reveals that the

Respondent No. 1 has been in v1olat10n of the Solid Waste
%W/

Management Rules (SWM), 2016 in dumpmg2§ sohd waste at old

Khadi Machine, Mahatma Phule Nagar, Ga.lkwad Pada, Khadi
'
Machine, Ulhasnagar-421005 without obtaining any authorxzatxon

»:}‘

from the MPCB and other competent authon’ues causmg

|
environmental damage and health problems m'agﬁand “around
‘@— uzm e '%
Ulhasnagar town. The epor&weveals as followsw%
i Mé‘
% @ £y,
fwﬂ )

b
#~"1)  Presently Ulhasnagar*Mumapal Corporation is generatmg
s municipal ‘S solid waste around 360MT/day. Out of which
,{' 6 MT/day of wet, garbage is sent.to 3 vermicomposting

plants mstalled by thej[lhasnagar*Mumczpal orporation.
ho GA £
i % 2) Rest of all the munzapal solxd ‘waste ls collected in
s @ % compqct%[ and. dumped 1{1;0 the aforesazd area )
3) Ulhasnagar Munzapal Corporatzon has“not obtained

~=4 quthorization under the Solzd Waste Management Rules,

201 6 from the MPCB. . ';h

4) Ulhasnagar Muntapal Corporation has appointed rag

pickets (42 nos) at'duming site for separation of metals,

glasses, plastic materials from the municipal solid waste.

At the time of visit, rag pickets were noticed at the site

and were carrying out their duties. Qtherwise no

segregation of municipal solid waste is carried out at
dumping site.

5) UMC staff was spraying Bio-culture on the municipal solid
waste for degradation of garbage. The Bio-Sanitizer is
spread on municipal solid waste to control smell -
nuisance/odour. Record of the same is maintained in
register.

(FY
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6)  During the visit, no smoke was observed at the MSW site.

7) Leachate of MSW or no MSW was observed nearby the
water tank.

8) There is a road between dumping site and overhead water

tank. The Uthasnagar Municipal Corporation has
maintained daily Ward-wise record of the MSW collection,

transportation and disposal. The same is uploaded on
MPCB web-portal daily.

During the joint visit, the representative of the Ulhasnagar
Municipal Corporation informed that from 1996 to 2016, the
municipal solid waste was dumped near Rana Trading Co.,
Mharal Gaon, Ulhasnagar-1. Thereafter it is dumped at the
present dumping site i.e. Old Khadi Machine, Gaikwad Pada,
Ulhasnagar-5. It was further reported that UMC doest not have
its own land to set up MSW processing plant and they are taking
vigorous follow up with the Govemment‘gof Maharashtra for
. getting land to set up MSW processing plant* L

“ 4

n du'ectmg
- s “%’ %\ St

them to select an appro natie site for processm“g and chsposal of the

§ the @WM Rules, 2016 against the municipal corporan

<

#

—

4.

guesnon.

thelaFed i\

and" senous m*nature, we du'ect the"‘*mumcxpal corporation to (i)

immediately commenc% wnth the dlsposal of the legacy waste

- ~

scientifically in accordance thh- the procedures laid down in the
SWM Rules, 2016 and (ii) to deal with the present solid waste in

accordance with the rules by processing it in the manner

prescribed under SWM Rules, 2016.

187
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5. As regards the land required for setting up of integrated MSW
plant, the learned counsel for the municipal corporation submits
that it has approached the State Government for allotment of a
suitable site. In view of this, the District Collector, Thane (West),
Maharashtra is directed to identify a suitable land of adequate size
to be allotted to the Ulhasnagar Municipal Corporation for setting
up the integrated MSW facility the earliest but not later than two

months from hence.
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Exhibie R-17

p—————

For giving the Government
land 8-28-56 H Are in S. No
62, 2-24-85 H Are in S. No
50/1, land of 0-97-57 H Are
under road making a total of
11-50-98 H Are free from
occupancy right cost and
Revenue for management of
solid waste to Ulhasnagar
Municipal Corporation

Government of Maharashtra
Revenue & Forest Department
Govt Resolution No Jamin-2718/960/PK-158/1-4
Hutatma Rajguru Chowk, Madam Cama Road
1t Floor, Mantralaya, Mumbai-400032
Date 18" September 2020

Reference:

1. Letter No MS/Karya-1/Jamin-1/PK-1175/T-45119/
2017 dated 31/3/2018 of Divisional Commissioner

Konkan Division

2. District Collector Thane letter No MHSL/KX-1/T-14/
BKNF-1506595132068 dated 9/11/2017, No MHSL/
KX-1/T-14/BKNF-15070707691322 dt 16/10/2019

and 13/1/2020

Preface:

In view of the request made by Commissioner of
Ulhasnagar Municipal Corporation for getting 30 acres of
. Government land in S. No 50/1 and 62 in Village-Usatne
Taluka-Ambarnath, District-Thane for management of
solid waste at nominal rate or free from value of
occupancy right and free from revenue the District
Collector, Thane/Divisional Commissioner Konkan has
submitted the proposal with the Government. In view of
management of solid waste by Ulhasnagar Municipal
Corporation Shri Rajkumar Kukreja and other had filed

181
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original application No 40/2019 before Main Bench of
National Green Tribunal New Delhl wherein Hon’ble
National Green Tribunal has passed order on 247

~ September 2019 by which directives have been given to

District Collector Thane to make enough space available

to Ulhasnagar Municipal Corporation In two months for
management of solid waste.

For the public purpose of management of solid waste
Ulhasnagar Municipal Corporation needs the
Government land 8-28-56 H Are in S. No 62, 2-24-85 H
Are in S. No 50/1, land of 0-97-57 H Are under road
making a total of 11-50-98 H Are in Village-Usatne

 Taluka-Ambarnath, District-Thane by way of taking out

the said land from Mumbai Metropolis Regional
Development Authority as per the provisions of Section
22A and 40 of Maharashtra Land Revenue Code 1966
and Rule-5 of Maharashtra Land Revenue (Distribution
of Government Land) Rules 1971 to give the same to
Ulhasnagar Municipal Corporation free from occupancy
right value and revenue the proposal was under
consideration of the Government. In this regard on 6™

September 2020 in the meeting of Ministry discussion

 has taken place and in view of the same the

Government has taken decision as under:

As for the public purpose of management of solid waste
Ulhasnagar Municipal Corporation needs the
Government land 8-28-56 H Are In S. No 62, 2-24-85 H
Are in S. No 50/1, land of 0-97-57 H Are under road
making a total of 11-50-98 H Are in Village-Usatne
Taluka-Ambarnath by way of taking out the said land
from Mumbai Metropolis Regional Development

_ Authority as per the provisions of Section 22A and 40 of

Maharashtra Land Revenue Code 1966 and Rule-5 of
Maharashtra Land Revenue (Distribution of Government

(£2
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Land) Rules 1971 to give the same to Ulhasnagar

Municipal Corporation free from occupancy right value

and revenue the Government sanction is being granted

subject to following terms and conditions:

Terms and Conditions:

()

(i)

(iii)

(iv)

(v)

Said Government land would be held by
Ulhasnagar Municipal Corporation with occupancy
right Class-2.

Use of the subject land is to be made only for the
approved purpose.

Without prior permission of the Government said
land or any of its part or any of interest therein
would be not be transferred to anybody by way of
its sale/gift/exchange/mortgage/lease/on private-
public participation basis or in any manner. On the
said land or on its any part the applicant body
cannot enter into any financial dealing which would
create rights and interest of other person/
institution/Company. Similarly  without prior
approval of Revenue Department of the

Government sub-division of this land cannot be
done.

In view of proposed object and its security different
orders/notices released by different Departments
of State and Central Government would be binding
on the applicant Body and in view of the same it
would be binding taking essential precautions/care.

It would be binding to develop the subject
Government land with the prescribed permission of

concerned Planning Authority and as per

sanctioned Development Control Regulations. 1In

| $3
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addition to this as per the requirement it would
also be binding to obtain approval/prior
permission/no objection of other concerned
Departments/Govt machinery.

(vi) Other regular terms and conditions in respect of
approval of Government land would be applicable

here also.

(vii) In case any violation of above terms and conditions
is done the Government would be authorized to
take back the said Government land.

(viii) The Divisional Commissioner Konkan Division/
District Collector, Thane would be allowed to
prescribe and cogent terms and conditions as

deemed proper to them.

This Government Resolution is being released with the
consent of Town Planning Department and Finance
Department vide their informal reference No 76/2020/

Vyay-9 dated 31/3/2020.

This Government Resolution is available on website of

- Govt of Maharashtra www.maharashtra.gov.in and its

code number is 202009181537303719. This order is
being released with digital signature.

As per the order in the name of
Governor of Maharashtra

Sd

Ajit Sopandev Deshmukh

Deputy Secretary
Government of Maharashtra

15y
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To

10.

11.

12.

(K5

Secretary of Governor, Rajbhavan, Mumbal

Speaker, Maharashtra Legislative Councll,
Maharashtra Legislative Body, Secretariat, Mumbai

Speaker, Maharashtra Legislative Assembly,
Maharashtra Leglslative Body, Secretariat, Mumbai

Leader of Opposition, Legislative  Council/
Legislative Assembly, Maharashtra Legislative
Body, Secretariat, Mumbai

Dy. Speaker, Maharashtra Legislative Council,
Maharashtra Legislative Body, Secretariat, Mumbai

Dy. Speaker, Maharashtra Legislative Assembly,
Maharashtra Legislative Body, Secretariat, Mumbai

Additional Chief Secretary of Chief Minister,
Mantralaya, Mumbai

Secretary of Dy. Chief Minister, Mantralaya,
Mumbai

Personal  Secretary of Minister (Revenue),
Mantralaya, Mumbai-32

Personal Secretary of State Minister (Revenue),
Mantralaya, Mumbai-32

Chief Secretary, Government of Maharashtra,
Mantralaya, Mumbai-32

Additional Chief Secretary (Finance),
Department, Mantralaya, Mumbai-32

Finance
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13.

14,

15.

16.

17.

18.

19.

20.

21,

22.

23.

[§¢

Special Executive Officer of Additional Chief
Secretary (Revenue), Mantralaya, Mumbai-32

Additional Chief Secretary (Rural Development),

Rural Development Department, Mantralaya,
Mumbai-32

Chief Secretary (NV-1), Town Planning
Department, Mantralaya, Mumbai-32

Chief Secretary (NV-2), Town Planning
Department, Mantralaya, Mumbai-32

Commissioner of Metropolis, Mumbai Metropolis
Regional Development Authority, Mumbai

Divisional Commissioner, Konkan Division, New
Mumbai

District Collector, Thane

Commissioner, Ulhasnagar Municipal Corporation,
Ulhasnagar District-Thane

Accountant General (Accounts & Licensing/
Auditing), Maharashtra State (1), Mumbai-32

Accountant General (Accounts & Licensing/

Auditing), Maharashtra State (2), Nagpur-32

Selection File, Desk J-4, Revenue & Forest Dept
Mantralaya, Mumbai-32
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OFFICE OF DISTRICT COLLECTOR & DISTRICT

. MAGISTRATE, THANE

(Revenue Branch)

Address for correspondence: Revenue Branch
Office of District Collector, Thane

No MAHSUL/K-1/T-14/SR-11/2020

Date 21/9/2020

Read:

1.

Letter No UMP/AV/UP-A/119/17 dated 8/8/2017 of
Commissioner Ulhasnagar Municipal Corporation as
well as letters of even number dated 19/8/2017,
1/10/2019 and 6/1/2020

Letter No MH/K-1/T-3/Jaminbab-KV-534/2017

dated 7/9/2017 and 3/1/2020 of Tehsildar
Ambarnath

This office letter No MHSL/KX-1/T-14/BKN/F/15065

95132038 dated 9/11/2017, 30/1/2018,
16/10/2019 and 13/1/2020

Original application No 40/2019 (WZ) dated
24/9/2019 and 17/6/2020 of National Green
Tribunal Pune

Letter No Jamin-2718/960/PK-158/3-4 dated
18/9/2020 of Deputy Secretary, Government of

Maharashtra, Revenue & Forest Department
r
Mantralaya, Mumbai

Letter No Bhumapan-Sarkari-Mojni-M.R.No.01/
2019-Mouje-Usatne/S.No.50862 CLKV-Ambarnath-

Outward-No.14 dated 3/1/2020 of Deputy
Superintendent, Land Record, Ambarnath
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7. Section 22A and 40 of Maharashtra Land Revenue
Code 1966

8. Rule-5 of Maharashtra Land Revenue (Distribution
of Government Land) Rules 1971

ORDER

Vide Sr. No 1 of preface for management of solid waste
of Ulhasnagar Municipal Corporation the Commissioner
of Ulhasnagar Municipal Corporation has requested for
getting the 30 acres of Government land in S. No 50/1
and 62 of Village-Usatne, Taluka-Ambarnath, District-
Thane at nominal rate or free from value of occupancy
right and free from revenue.

" Vide Sr. No 2 of the preface for giving the Government
land in S. No 62 the land 8-28-56 H Are, in S. No 50/1
2-24-85 H Are and 0-97-57 H Are land under road
making a total of 11-50-98 H Are to Ulhasnagar
Municipal Corporation for management of solid waste by
way of taking out the same at Government level from

Mumbai Metropolis Regional Development Authority
land.

Vide Sr. No 3 of the preface for giving the Government
" land 8-28-56 H Are in S. No 62, 2-24-85 H Are in S. No
50/1, land of 0-97-57 H Are under road making a total
of 11-50-98 H Are to Ulhasnagar Municipal Corporation

for management of solid waste the report was submitted
to the Government.

Vide Sr. No 4 of the preface in view of Mmanagement of
solid waste by Ulhasnagar Municipal Corporation Shri
Rajkumar Kukreja and other had filed original
| application No 40/2019 before Main Bench of National

E——
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Green Tribunal New Delhi wherein Hon’ble National
| Green Tribunal has passed order on 24™ September
2019 by which directives have been given to District
Collector Thane to make enough space available to

Ulhasnagar Municipal Corporation in two months for
Mmanagement of solid waste,

Vide Government order of Sr. No 5 for the public
purpose of solid waste management of Ulhasnagar
Municipal Corporation the Government land 8-28-56 H
Are in S. No 62, 2-24-85 H Are in S. No 50/1, land of O-
~97-57 H Are under road making a total of 11-50-98 H
Are is essentially required, hence by way of taking out
the said land from Mumbai Metropolis Regional
Development Authority as per the provisions of Section
22A and 40 of Maharashtra Land Revenue Code 1966
and Rule-5 of Maharashtra Land Revenue (Distribution
of Government Land) Rules 1971 for the public purpose
of management of solid waste subject to getting
sanctioned on free from occupancy right value and

revenue free possession right the sanction has been
. granted.

Hence I Shri Rajesh J. Narvekar - District Collector
Thane by way of exercising the rights delegated to me
by Maharashtra Land Revenue Act 1966 and Rules
framed under the same and Government Standing Order
for taking out the Government land 8-28-56 H Are in S.
No 62, 2-24-85 H Are in S. No 50/1, land of 0-97-57 H
Are under road making a total of 11-50-98 H Are from
Mumbai Metropolis Regional Development Authority for
. giving the same to Ulhasnagar Municipal Corporation for
the public purpose of mMmanagement of solid waste on
free from occupancy right value and revenue free
possession right basis the order is being passed subject
to following terms and conditions:

[93
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Terms and Conditions:

1.

Said Government land would be held by

Ulhasnagar Municipal Corporation with holding
right under Occupancy Class-2.

Use of the subject land is to be made only for the
approved purpose.

Without prior permission of the Government said
land or any of its part or any of interest therein
would be not be transferred to anybody by way of
its sale/gift/exchange/mortgage/lease/on private-
public participation basis or in any manner. On the
said land or on its any part the applicant body
cannot enter into any financial dealing which would
create rights and interest of other person/
institution/Company. Similarly without prior
approval of Revenue Department of the

Government sub-division of this land cannot be
done.

In view of proposed object and its security different
orders/notices released by different Departments
of State and Central Government would be binding
on the applicant Body and in view of the same it
would be binding taking essential precautions/care.

It would be binding to develop the subject
Government land with the prescribed permission of
concerned Planning Authority and as per
sanctioned Development Control Regulations. In
addition to this as per the requirement it would

also be binding to obtain approval/prior
permission/no  objection of other
Departments/Govt machinery.

concerned
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10.

11.

C 12,

Other regular terms and conditions in respect of

approval of Government land would be applicable
here also,

In case any violation of above terms and conditions
is done the Government would be authorized to
take back the said Government land.

If utilization of said land for the approved purpose
is stopped the land would be liable to be taken
back by the Government.

The Government has reserved rights on all mines
in the said land, minerals, stone mines. For doing
work of the mine and for making search of
minerals as per the provisions of Maharashtra Land
Revenue Code 1966 the Government would be
authorized to reach to that place with all
reasonable facilities.

In this regard if any Court matter or any dispute
takes place in this regard all responsibility would
be on Ulhasnagar Municipal Corporation.

After taking possession of the land granted it would
be the responsibility of Ulhasnagar Municipal
Corporation to ensure that any encroachment
would not take place on the said land or if that
takes place it would be the responsibility of
Grampanchayat Vangni to set aside the same.

If the Municipal Corporation takes advantage of
this land in any other manner it would be binding
to pay to the Government the amount of

195~
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13.

14.

15.

~16.

Sd

Compensation or amount of possession right and
interest thereon whichever is higher.

The Ulhasnagar Municipal Corporation should take
Precaution to ensure that due to the proposed

pProject no problem of public health and pollution
would take place.

Any directives given at any time by Revenue and

Forest Department would be binding on all
concerned.

If any of the above terms and conditions is violated
in respect of said violation the Government would

be authorized to take back the said Government
land.

It would be binding to execute with Tehsildar
Ambarnath an agreement on stamp paper of
Rs.100/- mentioning that above terms and
conditions are acceptable.

Rajesh 1. Narvekar
District Collector Thane

Copy to:

Commissioner, Ulhasnagar Municipal Corporation,
Ulhasnagar

Additional Chief Secretary Revenue, Stamp Duty &

Registration Department, Mantralaya, Mumbai for
information

Divisional Commissioner, Konkan Division, Konkan

Bhavan, New Mumbai for information

19¢
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" Sd
Tehsildar (Revenue)

Asst Registrar (NGT), National Green Tribunal,
Pune for information

Tehsildar Ambarnath/Sub-Divisional Officer
Ulhasnagar Division, Ulhasnagar - As per
Government order by way of actually going to the
spot, mentioning about showing the boundaries
and actually handing over physical possession the
report is to be submitted along with its possession
receipt and the Panchanama.

Deputy Superintendent, Land Record, Ambarnath
for taking further necessary action

Circle Officer Kumbharli for taking further
necessary action

Talathi Saza Usatne for taking further necessary
action

Office file

For District Collector Thane

9% 20
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[rhibit #-19 20312

ULHASNAGAR MUNICIPAL CORPORATION
Main Admin Building, Chopda Court Road, Ulhasnagar-3

Outward No UMP/AV/UP.A/256
/2020
Dated 21/9/2020

OFFICE ORDER

Sub: For management of solid waste of
Ulhasnagar Municipal Corporation for
getting sanction of 30 acres of land free
from occupancy right value and revenue
in Village-Usatne, Taluka-Ambarnath

Ref: 1. Outward No UMP/AV/UP-A/255/
2020 dated 18/9/2020

2. Government Resolution No Jamin-
2718/960/PK-158/1-4

3. Letter No Mahsul-K-14/SR/11/2020
dated 21/9/2020 of Office of
District Collector & District
Magistrate

With reference to above letter the decision of giving 30
acres of land in Village-Usatne, Taluka-Ambarnath for
management of solid waste of Ulhasnagar Municipal
Corporation was taken on 6/9/2020 in the meeting of
Ministry. Accordingly vide reference No 1 for
management of solid waste of Ulhasnagar Municipal
'Corporation out of land in Survey No 50/1 and 62
possession of 11.5 hector of free from occupancy right
value and revenue land, if encroachment is there by
way of removing the same, by way of mutating the
ownership right of the said land in the name of
Ulhasnagar Municipal Corporation and for giving
possession of this land to Ulhasnagar Municipal
Corporation for taking necessary action humble request

was made.




Now vide Government Resolution No Jamin-2718/960/
. PK-158/3-4 dated 18/9/2020 for the public purpose of
managing solid waste by Ulhasnagar Municipal
Corporation Government land 8-28-56 H Are in S No 62,
2-24-85 H Are in S No 50/1, land of 0-97-57 H Are
under road making a total of 11-50-98 H Are in Village-
Usatne Taluka-Ambarnath is essentially required. Hence
by way of taking out the said land from Mumbai
Metropolis Regional Development Authority as per the
provisions of Section 22A and 40 of Maharashtra Land
Revenue Code 1966 and Rule-5 of Maharashtra Land
. Revenue (Distribution of Government Land) Rules 1971
for management of solid waste of Ulhasnagar Municipal
Corporation for getting sanction of 30 acres of land free
from occupancy right value and revenue in Village-
Usatne, Taluka-Ambarnath with possession right subject
to certain terms and conditions the Government has

granted permission. Copy of the Government Resolution
is also attached.

In view of the same for the public purpose of managing
- solid waste by Ulhasnagar Municipal Corporation
Government land 8-28-56 H Are in S No 62, 2-24-85 H
Are in S No 50/1, land of 0-97-57 H Are under road
making a total of 11-50-98 H Are in Village-Usatne
Taluka-Ambarnath, if encroachment is there by way of
removing the same, by way of mutating the ownership
right of the said land in the name of Ulhasnagar
Municipal Corporation and for giving possession of this
land to Ulhasnagar Municipal Corporation vide reference
No 3 the Office of District Collector & District Magistrate
- Thane has passed order.

Accordingly for the public purpose of managing solid
waste by Ulhasnagar Municipal Corporation Government
land 8-28-56 H Are in S No 62, 2-24-85 H Are in S No
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S0/1, 1and of 0-97-57 H Are under road making a total
of 11-50-98 H Are in Village-Usatne Taluka-Ambarnath
free from occupancy right value and revenue, if
encroachment is there by way of removing the same, by
way of mutating the ownership right of the said land in
the name of Ulhasnagar Municipal Corporation by taking
necessary action the written report is to be submitted to
 this office. Precaution is to be taken to ensure that in

this work there would not be any sort of negligence and
any rule would not be violated.

Sd

Dy. Commissioner (Health/Head Office)
Ulhasnagar Municipal Corporation

Copy to:

1. Property Manager,
Property Department

2. Shri Vinod Khamitkar,
Jr. Engineer, Town Planning Department

Copy for information to:

Commissioner, Ulhasnagar Municipal Corporation
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Exhibit 20

s —————

OFFICE OF TEHSILDAR & EXECUTIVE
MAGISTRATE, AMBARNATH

NEW ADMIN BUILDING, 15T FLOOR, AMBARNATH (W)-
421501

No MH/K-1/T-3/IJIMNBB/KV-09/2020 Dt. 22/9/2020
To

Shri Sambhaji Shelar
Resident Nayab Tehsildar
~ Ambarnath

Sub: For authorizing to hand over the occupancy
right value and revenue free possession of 30
acres of Government land in S. No 50/1 and
No 62 of Village-Usatne for solid waste
management of Ulhasnagar Municipal
Corporation as per the request

Ref: 1. Government Resolution of Revenue &
Forest Department No Jamin-
2718/960/PK-158/1-4 dated 18/9/2020

2. Order No Mahsul-K-1/T-14/SR-11/2020
dated 21/9/2020 of District Collector,
Thane

3. This office letter No MH/K-1/T-3/JMNBB/
KV-9/2020 dated 22/9/2020

For solid waste management for getting at least 30
acres of occupancy right value and revenue free
Government land in S No 50/1 and 62 vide above
referred letter No 1 the Commissioner of Ulhasnagar
Municipal Corporation has made request.

As the Government land of 8-28-56 H Are in S No 62, 2-
24-85 H Are in S No 50/1, land of 0-97-57 H Are under
road making a total of 11-50-98 H Are in Village-Usatne
Taluka-Ambarnath is required by Ulhasnagar Municipal
Corporation, hence by way of taking out the said land

205 217



from  Mumbai  Metropolis Regional Development
Authority as per the provisions of Section 22A and 40 of
Maharashtra Land Revenue Code 1966 and Rule-5 of
Maharashtra Land Revenue (Distribution of Government
Land) Rules 1971, vide reference No 2 Government
- Resolution subject to certain terms and conditions the
Government sanction has been granted.

Vide reference order No 3 by way of taking out the said
land from Mumbai Metropolis Regional Development
Authority the Government land of 8-28-56 H Are in S No
62, 2-24-85 H Are in S No 50/1, land of 0-97-57 H Are
under road making a total of 11-50-98 H Are in Village-
Usatne Taluka-Ambarnath for the public purpose of solid
waste management with occupancy right value and

" revenue free right with open possession the sanction
has been granted.

Hence for handing over the actual possession of above
mentioned Government land to the Representative of
the Commissioner of Ulhasnagar Municipal Corporation
you are hereby authorized.

Sd
Tehsildar Ambarnath

' Copy to:

1. District Collector Thane (Revenue Branch) for
information

2. Sub-Divisional Officer, Ulhasnagar Sub-Division
Ulhasnagar for information '

Sd
Tehsildar Ambarnath
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Exbibit  A-2)

PHYSICAL POSSESSION RECEIPT

Vide Government Resolution No Jamin-2718/960/PK-
148/)-4 dated 18/9/2020 of Revenue & Forest
Department and order No Mahsul-K-1/T-14/SR-11/2020
dated 21/9/2020 of District Collector, Thane the
Government land of 8-28-56 H Are in S No 62, 2-24-85
H Are in S No 50/1, land of 0-97-57 H Are under road
making a total of 11-50-98 H Are in Village-Usatne
Taluka-Ambarnath by way of taking out the said land
' from Mumbai Metropolis Regional Development
Authority as per the provisions of Section 22A and 40 of
Maharashtra Land Revenue Code 1966 and Rule-5 of
Maharashtra Land Revenue (Distribution of Government
Land) Rules 1971 sanctioned to Ulhasnagar Municipal
Corporation for the public purpose of solid waste
management with occupancy right value and revenue
free possession right. Possession of the Government
land of 8-28-56 H Are in S No 62, 2-24-85 H Are in S No
- 50/1, land of 0-97-57 H Are under road making a total
of 11-50-98 H Are in Village-Usatne Taluka-Ambarnath
has been taken out from Mumbai Metropolis Regional
Development Authority and the Surveyor Shri Ritesh
More of the office of Dy. Superintendent Land Record
has shown the boundaries of encroachment free land
which have been understood and after accepting that
there is no problem in actually taking its possession
today on 22/9/2020 the Representative/authorized
officer of Municipal Corporation Shri Vinod Ganpatrao
. Khamitkar - Junior Engineer Town Planning has taken
possession of the said land,

Boundaries of this land:

21
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To east of the
said land

To west of the
said land

- To north of the
said land

To south of the
said land

S. No 67, 66, 65, 64 and 63 of
Village-Usatne

Village-Khoni to Taloja Road

Boundary of the Village-Karvale

S. No 45, 46, 51, 61 and 52 of
Village Usatne

After doing inspection of the Government land of 8-28-
56 H Are in S No 62, 2-24-85 H Are in S No 50/1, land
of 0-97-57 H Are under road making a total of 11-50-98
H Are in Village-Usatne Taluka-Ambarnath its possession
~ has been given/received by Representative of Tehsildar
Ambarnath Sambhaji D. Shelar and Representative of

Ulhasnagar Municipal

Corporation Vinod Ganpatrao

Khamitkar today on 22/9/2020.

Sd

Physical possession given

by

Sd

Physical possession taken
by

Vinod Ganpatrao
Khamitkar

Jr. Engineer Town Planning

Ulhasnagar Municipal
Corporation
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Erhibit R 22

PANCHANAMA

We the undersigned arbiters staying at Usatne hereby

giving the Panchanama in writing that:

By way of personally remaining present on the spot and
after doing physical inspection we are giving the
Panchanama in writing that vide Government Resolution
No Jamin-2718/960/PK-148/1-4 dated 18/9/2020 of
Revenue & Forest Department and order No Mahsul-K-
1/T-14/SR-11/2020 dated 21/9/2020 of District
. Collector, Thane the Government land of 8-28-56 H Are
in S No 62, 2-24-85 H Are in S No 50/1, land of 0-97-57
H Are under road making a total of 11-50-98 H Are in
Village-Usatne Taluka-Ambarnath by way of taking out
the said land from Mumbai Metropolis Regional
Development Authority as per the provisions of Section
22A and 40 of Maharashtra Land Revenue Code 1966
and Rule-5 of Maharashtra Land Revenue (Distribution
of Government Land) Rules 1971 sanctioned to
Ulhasnagar Municipal Corporation for the public purpose
. of solid waste management with occupancy right value
and revenue free possession right. Possession of the
Government land of 8-28-56 H Are in S No 62, 2-24-85
H Are in S No 50/1, land of 0-97-57 H Are under road
making a total of 11-50-98 H Are in Village-Usatne
Taluka-Ambarnath has been taken out from Mumbai
Metropolis Regional Development Authority and the
Surveyor Shri K.R. Sheikh of the office of Dy.
Superintendent Land Record has shown the boundaries
of encroachment free land which have been understood
. and after accepting that there is no problem in actually
taking its possession today on 22/9/2020 the
Representative/authaorized officer of Municipal
Corporation Shri Vinod Ganpatrao Khamitkar - Junior
Engineer Town Planning has taken possession of the
said land. Besides this vide Order No Mahsul-K-1/T-
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14/SR-11/2020 dated 21/9/2020 of District Collector,
Thane the Representative of the Ulhasnagar Municipal
Corporation has given In writing on stamp paper of
Rs.100/-the terms and conditions Sr. No 1 to 15 and

accepted the same. The description of this land is as
under:

To west of the : Village-Khoni to Taloja Road

said land

To north of the : Boundary of the Village-Karvale
said land

To south of the : S. No 45, 46, 51, 61 and 52 of
said land Village Usatne

We have given/taken pPossession of the said land in
- presence of the arbiters.

Before us Arbiters

1. Sambhaji Shelar, 1. Ramkisan Yadav
Ambarnath

2. Vinod Ganpatrao 2. Prakash Ram Tiwari
Khamitkar

Jr. Engineer Town
Planning Ulhasnagar
Municipal Corporation
Mobile 9970294888

3. R.M.Jankar, Kumbharli

4, Talathi Usatne
M.K. Satpute

5. Raju Nikalje
Ulhasnagar Municipal
Corporation

6. Shri K.R. Sheikh
Ambarnath

2)¢ 228
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AFFIDAVIT

I, Shri Vinod Ganpatrao Khamitkar, Junior Engineer,
Town Planning Department, Ulhasnagar Municipal
Corporation hereby state on solemn affirmation as
under:

Vide Government Resolution No Jamin-2718/960/PK-
148/)-4 dated 18/9/2020 of Revenue & Forest
Department and order No Mahsul-K-1/T-14/SR-11/2020

. dated 21/9/2020 of District Collector, Thane the

Government land of 8-28-56 H Are in S No 62, 2-24-85
H Are in S No 50/1, land of 0-97-57 H Are under road
making a total of 11-50-98 H Are in Village-Usatne
Taluka-Ambarnath by way of taking out the said land
from Mumbai Metropolis Regional Development
Authority as per the provisions of Section 22A and 40 of
Maharashtra Land Revenue Code 1966 and Rule-5 of
Maharashtra Land Revenue (Distribution of Government
Land) Rules 1971 has been sanctioned to Ulhasnagar

. Municipal Corporation for the public purpose of solid

waste management with occupancy right value and
revenue free possession right.

Possession of the Government land of 8-28-56 H Are in
S No 62, 2-24-85 H Are in S No 50/1, land of 0-97-57 H
Are under road making a total of 11-50-98 H Are in
Village-Usatne Taluka-Ambarnath has been taken out
from Mumbai Metropolis Regional Development
Authority and the same has been sanctioned to

- Ulhasnagar Municipal Corporation for the public purpose

of solid waste management with occupancy right value

and revenue free possession right subject to following
terms and conditions;

2 209232
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Terms and Conditions:

Said Government Jland would be held by
Ulhasnagar Municipal Corporation with holding
right under Occupancy Class-2.

Use of the subject land is to be made only for the
approved purpose.

Without prior permission of the Government said
land or any of its part or any of interest therein
would be not be transferred to anybody by way of
its sale/gift/exchange/mortgage/lease/on private-
public participation basis or in any manner. On the
said land or on its any part the applicant body
cannot enter into any financial dealing which would
create rights and interest of other person/
institution/Company. Similarly without prior
approval of Revenue Department of the

Government sub-division of this land cannot be
done.

In view of proposed object and its security different
orders/notices released by different Departments
of State and Central Government would be binding
on the applicant Body and in view of the same it

would be binding taking essential precautions/care.

It would be binding to develop the subject
Government land with the prescribed permission of

concerned Planning Authority and as per

sanctioned Development Control Regulations. In
addition to this as pPer the requirement it would

also be binding to obtain approval/prior
permission/no  objection of other concerned
Departments/Govt machinery.
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Other regular terms and conditions in respect of

approval of Government land would be applicable
here also.

In case any violation of above terms and conditions
is done the Government would be authorized to
take back the said Government land.

If utilization of said land for the approved purpose
is stopped the land would be liable to be taken
back by the Government.

The Government has reserved rights on all mines
in the said land, minerals, stone mines. For doing
work of the mine and for making search of
minerals as per the provisions of Maharashtra Land
Revenue Code 1966 the Government would be
authorized to reach to that place with all
reasonable facilities.

In this regard if any Court matter or any dispute
takes place in this regard all responsibility would
be on Ulhasnagar Municipal Corporation.

After taking possession of the land granted it would
be the responsibility of Ulhasnagar Municipal
Corporation to ensure that any encroachment
would not take place on the said land or if that
takes place it would be the responsibility of
Grampanchayat Vangni to set aside the same.

If the Municipal Corporation takes advantage of
this land in any other manner it would be binding
to pay to the Government the amount of
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COmpensation or amount of possession right and |
interest thereon whichever is higher.
13. The Ulhasnagar Municipal Corporation should take
Precaution to ensure that due to the proposed
Project no problem of public health and pollution
would take place.

14. Any directives given at any time by Revenue and
Forest Department would be binding on all
concerned.

15. If any of the above terms and conditions is violated
in respect of said violation the Government would
be authorized to take back the said Government
land.

16. It would be binding to execute with Tehsildar
Ambarnath an agreement on stamp paper of
Rs.100/- mentioning that above terms and
conditions are acceptable.

The above terms and conditions are acceptable. If
violation of above terms and conditions takes place by
us there would be our consent for taking out the rights
given to us on the said land. If above information is
~ found as false we are aware that we would be liable for
taking action under section 199, 200 of Cr. P.C.

Place: Ambarnath
Date: 22/9/2020

Sd

Vinod Ganpatrao Khamitkar

Junior Engineer

Representative of Town Planning Department
Ulhasnagar Municipal Corporation
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OFFICE OF TEHSILDAR & EXECUTIVE
MAGISTRATE, AMBARNATH

NEW ADMIN BUILDING, 157 FLOOR, AMBARNATH (W)-
421501

No MH/K-1/T-3/JMNBB/KV-419/2020 Dt. 24/9/2020

To

District Collector
Thane (Revenue Branch)

Sub: About handing over occupancy right value and
revenue free possession of 30 acres of
Government land in S. No 50/1 and No 62 of
Village-Usatne for solid waste management of
Ulhasnagar Municipal Corporation

Ref: 1. Government Resolution of Revenue &
Forest Department No Jamin-
2718/960/PK-158/1-4 dated 18/9/2020

2. Order No Mahsul-K-1/T-14/SR-11/2020
dated 21/9/2020 of District Collector,
Thane

3. This office letter No MH/K-1/T-3/JMNBB/
KV-9/2020 dated 22/9/2020

With reference to the above subject this is to submit
that vide reference No 1 and 2 the Government land of
8-28-56 H Are in S No 62, 2-24-85 H Are in S No 50/1,
land of 0-97-57 H Are under road making a total of 11-

- 50-98 H Are in Village-Usatne Taluka-Ambarnath is

required by Ulhasnagar Municipal Corporation, hence by
way of taking out the said land from Mumbai Metropolis
Regional Development Authority as per the provisions of
Section 22A and 40 of Maharashtra Land Revenue Code
1966 and Rule-5 of Maharashtra Land Revenue
(Distribution of Government Land) Rules 1971 for
approving the same for Ulhasnagar Municipal
Corporation for approving for possession right for the
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public purpose of solld waste management free from
occupancy right value and revenue subject to certain

terms and conditions the Government sanction has been
granted.

Accordingly vide this office reference No 3 for taking
possession of said land request was made to the
Commissioner, Ulhasnagar Municipal Corporation for
taking possession of the said land to remain present
with affidavit of terms and conditions mentioned in your
order on 22/9/2020. Accordingly vide letter No UMP/
Malmatta-36/2020 dated 21/9/2020 of the Deputy

Commissioner (Property) Ulhasnagar Municipal

Corporation Shri Vinod Ganpatrao Khamitkar Junior
Engineer of Town Planning Ulhasnagar Municipal
Corporation has been authorized. Similarly this office
letter No MH/K-1/T-3/JIMNBB/KV-09/2020 dated
22/9/2020 Shri Sambhaji Shelar, Resident Nayab
Tehsildar has been authorized to hand over possession
of this land.

The encroachment free possession of the above

. mentioned land has been given to Authorized Office3r of

Ulhasnagar Municipal Corporation on 22/9/2020 along
with Shri Dinesh More-Surveyor of Dy. Superintendent,
Land Record, Ambarnath by way of showing boundaries
as per the measurement plan has been given by this
office. Along with the same actual Possession Receipt,
Spot Panchanama, Photo and the photocopies of
affidavit submitted to this office by Representative of
Ulhasnagar Municipal Corporation have been annexed.
Entry of this Government land has been made in other

. rights of 7/12 record the possession of which has been

glven and copies of 7/12 abstract and Mutation are
being annexed.
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Sd
Tehsildar Ambarnath

Copy to:

1. Commissioner,

Ulhasnagar Municipal Corporation,
Ulhasnagar, District-Thane for information

Sub-Divisional Officer, Ulhasnagar, Sub-Division,
Ulhasnagar for information

Sd
For Tehsildar Ambarnath



